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BEFORE THE NATIONAL GREEN TRIBUNAL
CENTRAL BENCH, BHOPAL

Original Application No. 154/2023(CZ)

Navendu Mishra

Vs

Municipal Council of Seoni (M.P.) & Ors

Date of Inspection: 29.11.2023 & 04.01.2024

Committee members: -

1- One Representative from Collector Seoni (M.P.)
2- One representative of State Pollution Control Board (M.P.)
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Action Taken Report in compliance of order dated 20/10/2023 issued by
Hon’ble National Green Tribunal in the matter of O.A No. 154/2023 (CZ)
(Navendu Mishra Vs Municipal Council of Seoni (M.P.) & Ors)

Hon’ble National Green Tribunal, Central Bench, Bhopal has issued the following
direction on order dated 20/10/2023 in the matter of O.A No. 154/2023 (C.Z) Navendu
Mishra Vs Municipal Council of Seoni (M.P.) & Ors: -

1. The grievance of the applicant against the respondents are flouting the settled
environmental principle and violating the norms by carrying out illegal permanent
construction in Dalsagar Lake of Seoni City in Seoni District Madhya Pradesh,
which is registered as wetland under wetlands protection and management rules
2017. The non applicant initiated the permanent construction of a foot over bridge
between the land and the central island of Dalsagar Lake, Seoni City in District
Seoni, M.P. to facilitate this construction, the Municipal Council dismantled the
peripheral boundary of Dalsagar, to completely drain all the water. The
Construction of this permanent foot over bridge is a gross violation of the wetland
(protection and management) rules 2017, as Dalsagar lake comes under National
Wetland List at number 1202.

2. A substantial issue of the environment has been raised.

3. We deem it just and proper to call a report on the matter in issue in present
Original Application, from a Joint Committee consisting of: -

i. One representative from Collector, Seoni, M.P.
ii. One representative from the State Pollution Control Board, (M.P.).

4. The Committee is directed to visit the place and submit the factual and action
taken report within six weeks. The State PCB will be the nodal agency for
coordination and logistic support.

5. The report on the matter be filed by the Committee through email at ngtczbbho-
mp(@gov.in_preferably in the form of searchable PDF/OCR Support PDF and not
in the form of Image PDF.
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In compliance of the Hon’ble NGT order dated 20/10/2023, the joint committee

consisting below mentioned officers visited the site located in District Seoni (MP) on

dated 29/11/2023.

1.
1.
1ii.
1v.
V.
VI.
Vii.

Viil.

Ms. Sunita Khandayat ------ ADM Seoni, Dist.-Seoni (M.P.)
Shri Alok Kumar Jain ------- Regional Officer M.P.P.C.B., Jabalpur (M.P.)

Mrs. Meena Dashriye-------- Tehsildar Seoni

Shri Ram Kumar Kurveti----CMO Municipal Council, Seoni

Shri Deepak Uikey------------ Sub Engg. Municipal Council, Seoni
Shri Nuvendu Mishra--------- Petitioner

Shri Mahesh Puraiya---------- Junior Scientist, M.P.P.C.B.

Shri Jaikishan Sharma-------- Sub Engg., M.P.P.C.B.

Background of the Site: -

Dal Sagar Lake also known as Dal Sagar Talab is a manmade lake. It is an inland lake

situated in the heart of Seoni city having GPS coordinates as (latitude:22.2001,

Longitude:79.4042). It has a total area of approximately 18.0 hectare. A small island is

located in the middle of this lake. This lake falls under the jurisdiction of the Municipal

council Seoni.

As per the National Wetland atlas prepared by Space Application Center, ISRO and

maintained at VEDAS (Visualization of Earth Observation Data and Archival System)

Portal, it is an inland manmade pond of area 17.5 Hectare and has wetland code 1202,

which is also mentioned in the petition but it is not included in the state wetland list

prepared by the state wetland authority.
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As per the inventory of wetlands (>2.25 ha) of Seoni district (M.P.) prepared as per the
guidelines for preparation of inventory of the wetlands (conservation and management)
rules ,2017, it is an entry no. 53 with wetland code 234560394 having area 18.31

hectare and situated within the jurisdiction of Municipal Council Seoni. Though it is not

a Ramsar Site as per the Ramsar convention.




Background of the Case: -

Municipal council Seoni came up with the plan to install a statue of 16" century Gond
King Raja Dalpat Shah on the island. In order to connect the island with main land and
for the ease of the visitors, a Foot Over Bridge (F.O.B.) Construction work was started at
the site approximately six months ago. Subsequently a case was filed before the Hon’ble
NGT.

Legal Provisions for the conservation and managements of the wetlands: -

Being a signatory of Ramsar convention, 1971, India has come up with the rules to
preserve and regulate the wetland, so as to maintain their ecological characteristics.
Subsequently, the MOEF&CC, New Delhi notified the Wetland (Conservation and
Management) Rules, 2017 dated 26.09.2017 in official Gazette.

® As per the rule no. 4(2)(vi) of the Wetland (Conservation and Management) Rules,
2017 “any construction of a permanent nature except for boat jetties within fifty
meters from the mean high flood level observed in the past ten years calculated

from the date of commencement of these rules”

® Also, as per the order of the Hon’ble SC in the case no. WP (civil) No. 230/2001
M.K. Balakrishnan vs Union of India dated 08.03.2022 and office memorandum
issued by the GOI, all the wetlands situated within the respective district
boundaries having area (> 2.25 hectare) shall be protected under rule no. 4 of the

Wetland (Conservation and Management) Rules, 2017.

e In light of the aforementioned, it is proposed that wetlands larger than 2.25
hectares be conserved in accordance with Wetland (Conservation and
Management) Rules, 2017, Rule No. 4. Thus, the Dal Sagar Lake, which has a
surface area of about 18 hectacres, shall likewise be protected by the same
regulation. Copy of wetland rules and office memorandum issued on date

08.03.2022 by MOEF&CC is enclosed as Annexure 1 and 2.
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Field Observations: -

During the visit of committee various observations and statements were recorded as

Panchnama, the “Sthal Nirikshan Panchnama” is enclosed as Annexure 3.

Point-wise facts based on the documents submitted, field observations and the public

statements are as follows: -

During the visit approximately 30% of the total wetland area was found to be filled
with water. During inspection it seems that water would have been drained out for
the purpose of construction of foot over bridge (F.O.B.)

It was observed that, there is a vegetation/shrubs growth in the dried area of the
lake post draining out.

During the inspection, it was discovered that the lake had been fenced off.

It was observed that the Municipal Council Seoni had given the permission and
issued the tender to construct 385 m long F.O.B. connecting MPT chaupati and
Central Island, on which a 25-feet stone statue of Gond king Raja Dalpat Shah
would be constructed.

An unmetalled road has been constructed parallel to the under-construction foot
over bridge, connecting main land and Central Island.

A twenty-five-foot statue of Raja Dalpat Shah was discovered during an inspection
and will be erected on the island.

It was noted that a cement concrete base for the statue's planned installation was
being built.

Since the construction of F.O.B. is a time taking process. Therefore, for the ease of
transportation of materials to Central Island of lake, the Non applicant had
constructed an unmetalled road parallel to the Under Construction F.O.B.
connecting MPT chaupati and Central Island.

During inspection it was found that a drain discharging untreated effluent directly
meeting into the Dal Sagar Lake. Furthermore, small amounts of trash and plastic

waste that originate from drains were observed near the lake and drain intersection.
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It was observed that municipal council seoni has not constructed any sewage
treatment plant for seoni city till date.

During the inspection, CMO Seoni submitted permission related documents and
documents related to granted funds for the foot over bridge and statue, a copy of

which is provided as Annexure 4.

The committee has revisited the site on dated 04.01.2024, during inspection it has
now been observed that the untreated water earlier meeting into lake has been
stopped.

Technical details of F.O.B. as observed by the M.P.P.C.B.: -

The aforesaid F.O.B. is a deck type bridge. It is of the length approximately 385
meters. It has 17 piers and 2 abutments. The construction work of F.O.B. is in
process and all the piers have been raised.

Water sampling: - Following the committee's site inspection, a junior scientist

from M.P.P.C.B. conducted the sampling and collected two samples, one from the

drain and the other from the Talab. The important parameters of analysis report are

as follows: -
Parameter Unit Sample 1: Accumulated | Sample 2: Drain
water of Dal Sagar Lake | meeting into Dal
Sagar Lake
pH - 7.51 7.29
D.O. mg/l 5.80 -
B.O.D. mg/1 4.40 34.0
Suspended Solids mg/l 58.0 108.0
C.0.D. mg/l 30.0 160.0
Dissolved Solids mg/1 320.0 584.0

The analysis report showing various parameters is also being enclosed in as

Annexure 5.
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Action taken by the M.P.P.C.B.: -

® The board had issued the notice on dated 24.11.2023, to the municipal council
Seoni, to impose Environmental compensation for discharging untreated effluent in

the lake. Annexure 6.

e A Criminal Court case has been filed under section 24, 25, 43 & 44 of water |

(prevention and control of pollution) Act, 1974 against Municipal council Seoni.

Recommendations: -

e Municipal council, Seoni shall construct Sewage treatment plant for the treatment

of the domestic effluent of sufficient capacity.

e To improve the aesthetics and water quality of the lake, fountains shall be installed |

by the Municipal Council Seoni.

e Since the majority of the lake's surface is dry, the lake needs to be cleaned and |

desilted.

e Municipal council Seoni shall take effective steps for the rejuvenation of the lake.

Photographs along with coordinate recorded during inspection is enclosed as

Annexure 7

ADM Seoni Regional Officer Tehsildar Seoni
District-Seonti M.P.P.C.B. Jabalpur District-Seoni

(Sunita myat) ﬁ%ﬂn) (MechaT ‘ashriye) |
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STHTYIUT
EXTRAORDINARY
T [I—EvE 3—SU-WUs (i)
PART II—Section 3—Sub-section (i)
YR | YehTioTa
PUBLISHED BY AUTHORITY

9. 802] ¢ fooeht, Wierar, faaw 26, 2017 /20f%aw 4, 1939
No. 802] NEW DELHI, TUESDAY, SEPTEMBER 26, 2017/ASVINA 4, 1939

qqiar, 99 AR S TRad 5 q4ed

Fferg==T
< fR==t, 26 fawaw, 2017

qrHLA. 1203(3).—mEgf®, ST AT TF FT AATEFTF AW §, SoAdY IeaTah UTreetaaT
TUTr T 8 ST 995 Safafaedr &7 g § a7 ARt 99F diehias CEewEa &7 90 g4 & 10 F3
HEA@IUl A, AT T JiEhias FEASATT HT GHAT F4d g0 9 AS0, T Ta®w, I8
AFHTHLIT, SATLEA HA, TS FHT [T A0, &H TAGTY T [AATAA, A o Flvad a1 HI TEAEr1 St
oAt sorret arsit Y sara I Y& Far gl

ST, ATeahay MEN(H, ATaRd A AT, YU (J Si¥ ST dig: &1 &1 Heamor, a9
sraferset w1 fAem), S fAem gaedt aftads (S sra=ae S siqatg a7 atgarg afiady) & Areaw &
g T T STawA F F0r 99T &7 F gweey Fuafa & 8 oiw 9% ypfas dareaet % sreafes gq %
TRuTTHEET S fataEdT 6T g1 i sasfH 577 ITrse qriferfaeht Torrelt damei § faere gar &;

3T, e & aq=as 51F % @< (F) § a8 Fa1a7 747 & 3 9T & Tl an1ie 7 a8 Hidsq grm
% a8 wTHfas 9=t A, Seeh sqiq aq, Ho, T4 T aoeig 8, LT F T ST qa899 He qdr
ITTOATS o Wi SATATS T,

ST qATFLOT (o) AfefaaH, 1986 TATE<0T T HILAW YGTH FHed qAT SHH T AT & (o7 TH
=T e g, SEH o= ardi & ar-a77 e T IHE [ AT S Gt g

ST, TP T 11T, 2006 | G FIT ITAsH TRl ST Tl JIAdT &1 T8 ¢ A T4
AE % 0 v EfRamms a7 woria F3T 67 AaeTHhiar 92 a1 (&A1 747 &, TS It UHT ariferfast
fRurfar =Y ST Tt ST T, S SIAT AT 3R UHhishd TEe ® TETAE 2

T, AT, ARqH Hadl THET ATHART FT gEATELHAT &, TAT AAT ATHE & F HaL T4T
a3 HTeor 3 gigmarget svm % forw wfaes 8

5864 GI/2017 (1)
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Y Fell T TR A7 A 4 ey, 2010 i 7.91.H7.5. 951(H) T Aagi® (A2 shT yewe)
R, 2010, weforT & &;

ST AR T |EEA AT RYFT START T5T 37T TCET ST aeT il qILaTT TeTe ST TseTey
AT ATH T&TT FT THAT g TAT e T TR AT &30 % forw S s qoar [orr a7 6 atar
H AR o SEfataerdr T arisrorTedt Savst £ QT ST T qeF o § A1 & o gfhies g

3T, TS qLEA ST F9 ST GF TATHAL H7 THT TR & A0 [AhTarens Fawaf aor e
FATT § sagiA arfefeafadiv yormeht fare sfiw Sa fEfagar 94t gt w ff=w #3739 a1  #ir
g9 § A AT saegawar g smagfw arifRutasdt yomelt F &1 qew arifRafadt gew qfw &iv 5@,
AT ST F ATETE 57 & [&A9T F €9 § T3 &,

ST gl TEHT o 39T H SEHAT & TATAT HLET AT TLT % o0 G| (FEAT ST Taer)
7w, 2010 7 ATAFIT FLAT ATLTF THAT E;

T, qG, FalT GLHIL T A7 (F2er) dfafaaw, 1986 £ 37T (1) 3i¥ ITLRT (2) F T (v)
ST g7 3 T ITETT (3) o AT q1Sd ITT 25 T T& AThAT T TAN FLd gU STAATLTI Fil SITAHIT %
T, I 3" TATTET G ol SNTaT &, a1.%7.59. 385 (31) a1 31 AT+, 2016 FIT sa g+ (FT&0 3T
weer) =W, 2016 T ST SRR T o) i 7 g=mT & 72 off 3 i ave g 3F Iy At
T, I ARG H, SN 38 TSI § TATIRIAT TH ATILAAT o0l TAFT ST il 3988 FT &F ST 2,
qT1e & &t srater &t g1 % Te=Tq o= R S,

3T, FealT Gl TET A (207 7 waege) a9, 2016 F d94 § 77 T, §5 757
&1 TTSAT ST THE ST, SATRAT ST (Ao U {5A1 § TATT TAT &7 91T g0 3,

ST, TH & T AT 92, S S92 Sfedtad Sred Fawi & qa4 § Ird gu &, ¥ T qLhd
T TS & TATEAT o T F Feal T AT g0 95 w9 & = & w1,

o ST, Fra T TR, THE0T (F2eon) sfgfaas, 1986 i g1 3 it IT-4TT (1) T IT-41T (2)
F e (V) 3T IT-eTRT (3) F T afSa ey 25 ¥ &7y 23 FIT Y& ei<pdl T AT FLd gU JAT g (o
(ST SiY wee) Hw, 2010 &7 39 a1ai & HarT ArEehia Fd gu, e UH afeswaor § 7@ & 13 a1
IT FHIA T ATT FHAT AT AT, AR F G0 32 warerd & forw efotea e sardt 8, srafq—
1. g 1 3R TR .—
(1) =71 A=t =7 |ferg /e st (F@veavr s wee) e, 2017 2
(2) T TSI | THTIH AT AT I T 2|
2. gfameTg.—
(1) == Rt &, st q o "asd F segem sratera 9 81—
(F) “srfarfee” & agiaeor (e stataay, 1986 9T g;
(@) “aTferETer | FATRITT ST S TTTEFTO0 1 &9 757 & ARG H Tr e, Afad €,
@m ataf & Faw 6 § e oo seafa afat sifenm 2;
(=) "ot ot & oy gl wet, siRarsh quT Save w1 vHT dhew oAfwva g
ST smasgreET i fEfersear e #=ar g;

(F) "THFT TEET AT F FE TAT FEATAS AT g rEH gty F gieEa s F o
FTAAAAT 3T FTLATSAT FT FUF TRAT AT § TAT T TTSAT § TIA &9 F Ig2T; ILoT1 Fl
T e & forw srafera seem warsat, F gew, S fAfae werer fatoreara wr yarfag w4 €,
T TATHAT T TR 8, TR Ta& T § THadai &1 9dqT a1 6 oI ST Jeiee i yartaar
F HTIA o o0 STUTerd ATiedy ST FTaTeaad Tae= RATeaa & oy garer qieqfd ;

() AT ATHTHT 7 1971 H 09 F qHE # gEareatid snaty @9t srfvrewy sif i

(@) "R T L G AT Fwg g, gy ar I; wrHtaw av FEm, worft v e, so s
ZELT & AT T2, AT, |IE AT A0, {Sreeh avia aqet ST &7 ekt T2ars s i Rafa sz
Hie & arfar & 7 g1 af a8, Tiq S9H A< I AR, 979 % 9, G gqeEry fafore =
T gqra AR o FeFm/sene, 9o, 99F Icareq 97 BT st & forw Ao
wq & fatia gw==md ateafea 981 €
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(9T [I—@vs 3(i)] AT <hT TST9 : SAETEIROT 3

(S) "SR TRET" F & AT AT F AT AT 3T ST FHITET SRaan o o+ 399
TS ATA/ATTEHTT AEATT 27 Tl 8, AT &;

(F) "SMEAT FT IRETFT STAET" F qqq (GwrT & §a9 § QA0 gIFr & q1eqq & 9o
TRt i 7 TE-vET af i €,

(=) "gATRET S ¥ AR AT A 9T F earg-a &1 ag 9w o 9w faswrarens
FAFATIT 3 FHTLOT ATRTITAT E1, TAT IIRTOTAT Fareqt § qfager afvads 7=4ar 2|

(2) 37 =T Rl AT TSN &, S TA WAAl § GgFT § ST Terud qoi g, g afatEw §
AT 7, aet o g ST 39 39 sAfafaaw 9 2

3. Tt w1 amg T — e fReaferfea smaqiat an srasgf afi==l & ang 26, sraia-
(F) AT ATHEHET F AT ST Aged it AR F w7 § afiFd e
(T) FeT TLHIT, TT ALRTL AL T T &3 TATHA IT TAT AT = s w7

T T T S O AT SOt A #9 AT, 1927, FeAsiia (S7eon) afertee,
1972, 3= (F¥eqon) strarf=aw, 1980, u—qaﬁaﬁéﬁwamaﬁwﬁﬁmﬂsﬁ?raﬁw 2011 & sfaiq
wﬁmﬁésﬁﬁwﬁmvﬁaﬁaﬁ?ﬁﬁwﬂﬁgﬁl

4, syt § fFamwerdt o)X Rdaa—(1) sEgi® w1 SR e yEy, smEe eI grer @
SagTT girgad TR & frgia & sar B s

()  smete F faw, FAemferfeg Grarsardt i gt G stro, safq-
(i) Tt oft forem 3 srfasrmor afga de-smegfar ST 3 afed;
(i)  Toreft S=reT oy e weAT s BT g=n B we;

(i) =TT 3w foresr sraforse swaerm Raw, 2016 % Siasta o aror f{wtor siie fAeam sraforse
F1 At 71 gurem a1 9ewer a1 e, 9wy W & AR, e &7
AT o, 1989 AT TRHFHT & Sal Aqafd &7 7 [Hd Siar a7 FIfAawrer 7
ITART, AT, [Fata sfiw e "aeft aw, 1989 A1 ufmshen quforse (Yag+, g
AT AT §=9ad9) F7q 2008 F Fq9Td o+ ATl TE AT a1, S-ATf9ree (Fae)
7, 2016 F SfaTa s arar $-sraferse;

(iv) ST ATTISE FT T2,

I, 9rgal, wFl, AEr M7 avF g aRadt ¥ gonfaa safore @i af@emEt #wiv

(v) et ot g w1 GreY fRwtor fEme ara =met &, = diee % ofiae o9 Rt % gy
#¥ a7 TUwer a7 aut #§ ATerq 9% F oradT S &% F AT i ST i

(vi) 1y formR

T FRT AR ATEHTT 6F (Rrer 9% et weiaeny & G & o =7 aewe a1 99
TS & TATET F T T=qral 92 fo=me FT gomiy|

5. A TIAHFCO.—(1) FT GLFR, TAF T § T ARYH TMTFI0 FT Tod wair oo
Aeateread aaeg g, aaiq-

(i) T TR F qAEI/ad fFan w1 awargs w5 oar et F fuw 8 d@69tea w9 v w©
ATEAT HAT - AT,

(i)  ¥T5F FT GEF AT AT THET AT BT THT — IJUTeT,
(iti)  TATELOr [T FT AT OfET — UeT 99

(v) =9 30T FT1 arETgE afe — 96T g9,

(v)  orgdy e AT &1 ATy a9 - 9ed 996,

(vi)  TTHIOT fashTe for T T TR AT — e g9,
(vii) ST HETES (AT T AETgE gie - 9eT 99,

11
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(viii)
(ix)
(x)
(xi)
(xii)
(xiii)
(xiv)
(xv)
(xvi)

(xvii)

(xviii)

()

1)
(ii)
(iii)
(iv)
(v)
(vi)
(vii)
(viii)
(ix)

(xi)

(xii)
(xiii)
(xiv)
(xv)

(xvi)

(xvii)

3)

HAeeTeh! [T T ATCHTE® A= — Tad qa+ 7,

=TS &l ae AT ot &1 wreETaE g - 96T 95,

T AT 7 RETe® a=a — a9 9347,

Trorea T BT AT " — Uad 9w,

faer, T5T qaT Haal Fvg — Taq Hae;

T TSt ATed — Uad 98T,

T gi¥a, T5d ST as — 93+ 98,

e gi=ra, 5T T f{Eeer 1€ - uae gee;

TATI, A 3T AT TRATT HATAT o &1 FIATAT T SAIT T HT HYEAT — Tad T3,

MR ATEATahT, ST T, Heedehl, -39 AT 3T ATHTSH-SA9F 45 § F TAF F UTH
oot o ToT FLER gIT AT Htate AT ;) 7

TAtEel/ad AT ar A iEEt & getea e § s atue/ g3 af=a/AEs - aaer giEE)

FeaT T FLHTL, el TSF &7 & (o0 &9 757 &5 o Arierawor 7 77wt Sad fAefertea
qIE g, ST

T T[T &3 T TATHF AT & Tioa — TeTe;

qatar R T ATy e - 3uTer;

T AT T AT AT — Tad 987,

gt farehTe AT &1 ATeETeE aiEa - aae gee,

gretor faewTe faremT T AT qiee - Iad "W,

ST EHTE TR 7 GeETes g - 9ed qae T,

oot fasT T ATEETE e - Tad 957,

=TS & ate AT T 1 ey 9=E - 9ed 951954,
e oA 1 wreETyE e - ged gae;

TS AT T AILETEF A= - Tad 9857,

faer, 3T 994l 75 - TaT 937,

AT qi=d, 89 77 &7 g =07 FRTT - 767 987,
a9, 99 TS &7 Jg-[Af9ar a1e - 99 9847,
T TSt AT - T 98T,

TATA, I T FAATY TAAT FATAT o ST FHTATAT 6 AT T &I I T - Tad T,

sy arfefRafadt, sTo-fam, aegdt, Y-397 TS 7 ATHISE-ATF &5 F UH-uF G
o g T & o gt At BT s s

TATALOT/AT TN AT SAESH gATAT AR | 19 qi=a/FqaFa qt=a/ a9 - 9567 q=a|

ST AGH TTTHI AT HH T[T & AR H ATTHIW, T T A8, AT FAUTerd g, =7 da+T,
FT qG-FAA, T Tl

ST AEIH AT AT o 5T & Ry urteneer, Aeferfaa ofwrat &1 93T w5 e
fAeferfrd et &1 arer w3, ereri —

=4 At %yt i arE § o\ "7 & fiaw s 71 "9 sy e i asft syt i g=r
FIATT T2,

= FHT % TR T AEE F g AT F SaL AT il S aTet sas[Har il gl a3
Em@mwaﬁﬁaﬁ%a%hﬁ%ﬁaﬁ{ﬁﬁﬁwmﬁﬁﬁﬁm
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438

()

(=)

(7)

(9)

= At & srefie fAaffawe &g s wferca axarest & sneme uw ofeETa et i @egia
FEAT;

= AT % YHE A aEE § UF J9 A qatd F Hae GET AEsHAr it AT Sled gt
TATT AT T IFT T | Feald R g0 FFa it S a1t SSrehies 99 Ted T 26
ATATE HTAT; T TH TAT DI TAF a8 a9 H FA AT ST,

srferg=ra smasrea % oy AT @i e B ST arer FrEwaTd ST 39E TATE o i
forega =T et e,

At smgfae & forg wiattg wrrsrerdt it =0 § agasd, afs Fre gr, i frerfer s,
AT AT SATIRIAT 6 AT a6 JLEA AT IAGFd STANRT 6 o0 HEAGIT Ao
AT, e iRt gorelt & Friwardl (S G, S-S 9T, aTE-TTare® SH) S g
(ST ST AT STH) FT LA FhaT SITaT g A7 SR AT9glg &l STt g, dv 39 arieatas
TOrTeRt T YEterd e % forw v Rrgia, S AweAr F 9y @9 agetd STANN wF GHTA i #aT §
(st Sfraa-fAate waw 2q Aeeht wsheaT ar SeftT aaeata f I3TETe F3AT) AT HFewget SUTnT F AT,

TIF ATIH=a ARGl % 0 Udhhd TEgT ST FT qAAAET wAT (Feaid TEHE 6
qeaa | HA-I0T SEAA qi2d), T 3 A f AT sraqiEar, §roarrafade
IR F AT 8,  TEFIE ITA Rl ST TEAT A7 IHH THAT 39 9 [F=7 FH3AT,

I AT H, STl ATSR=a R Ay ar swasgie avet it S & fiaw s e w1 i -
ATEFTE B, Ivg d@TaT a7 & (o0 HEAFATIT 6 JTeqq T qTRFAART @€ T F7 977 @ F ™0
FAAAT g TIRITLET FHEAT;

Fremm Tea/AT e o w7 it ST JISATsH S FERHT o 6T e AT 6 R dd &
SfSaeor % forw ST i aga AT,

=7 et e s qEwa afataee, et sie SRt = yade gt s 6 ag-anfis
AT I (THF Fefee T TU & I T [GEFIT T2) U AT q 6 "req¥ § UHT A= smqiaat
Fit fRurfa o Safea w7 AR AT H9 TS AT TATHA AT Feat T TEHE B AT &7,

rfa= "wa fFamit sie s "&tea sfdeont % arerw 7 giRerea S & gt F aer w
T THEe ATl & hATa T T THAAT FHIAT,

TS AT HH AT AT WA & Hiav a9t saqie fafAfdee sfeameon % forg qrear sriesrr & &9
H T FAT;

AT AT TSR il SMESHAT % Y& T Tqd AT g AaLTH (T S FHIAT,
AT F Todi T GRATRaATal & Fae § TRl T T FHaE0 & a9 SIEEdr &
AL g ST FHLAT, 3T

TAYTOIT & AT TT AR AT TF T[T A5 TATHA ZTT AATAESE 7 7TH 92 qAT8 <71

T[T AT AT §F ST &7 TATHA FT Fafera f=FanT, urfdsor F o Sew f{Famr sz afeesg F
w7 # FAT 9T AETAAT TG T AT HTF FHT|

qrferRTor, =9 fAIwT % Th19E F dea o F 9w

(F)  Hferq IEATEl ST Tae ASTATSN FT QAT wed aA7 ag A yrteeEer g Afdee
foreft Teretteht farer o ety &9 & forg ush g eht afata 1, o

(@) AT EIRT AT A A T Tt v qEars wE i S g A % o us
FATT ITASH T g AT T & AT qT T FORd AT AT T57 HT

gﬂ?@m(6)ﬁﬁ%ﬂﬁ%ﬁ@ﬁ%%ﬁ%%%ﬁﬂ@ﬁ%ﬁﬁ$wwwm
|

TTFErReor Y o & 9§ FH A9 I12 I5F g

TS ACHTE AT 0T ST &7 TATHT §TT ATAAIESE ITIEhor F A-fererTies Jaegi &7 Frdsm
Fferaw 1= g &t srafer &1 FE
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(2)
3)

TS i afffa &1 Ted.—(1) F=T T, TF TCeT AR THT F1 T59 HT, s
Aot aeeg gi, sraiq —

(i)
(ii)

(iif)

(iv)

(v)
(vi)
(vii)
(viii)
(ix)
(x)
(xi)
(xii)
(xiii)
(xiv)
(xv)
(xvi)

(xvii)

(xviii)

(xix)

af=ra, TaTaeer, a9 3T TAarg TRadd HATAA, T TR — T,

AR Faell FTF 3@ T2 @A q=F AT 9T qi=E, TG0, a9 3T TAarg qaad
HATAT, AT LR — ITTETH;

AU WEIHRH, Feasiia, TATEe, a9 i Jorar] TRada #7ag, Wd a9HhT — qaq
ey

AT HIT F1T 3@ T AR T HIFHd q0=d, T, a9 A FTAqg Taa«
HATAT — Tad T34,

LA A=, Thed HATAT, AT GLHE — Tad T3,

Ted T, SToT HHTeE, qat faw 3T I S0 G, A RN — Iad 9597,
LA A=, FHTY ST AT FHedor Harad, 913 G4 — 964 9867

LA A=, THTSTR ~ATT 3T ATARTAT HATAT AT TR — Ta TGe T
LA A=, AL A HATAT, T T3F T - Tad Hae,

LA A=, TR T8 G310, AT HEET - 9o 987,

HETET, Fea I TG I S - TG TG,

fAzor, ATTd ITIOT AT AT FSTAF TF - T I

Tr2oreh, T aeEafd Taeror T AATHF TH - I 987,

e, siafver sIqyaice 3%, SEHaTaTs 1 IATEF TF - I 9347,

I Fea T ST AR - T TG,

TAATEHTL, A SATART - T TG,

ST AT AT §F AT TATAA % qq ITAS, FHTTHT AT I, TAF &l 99 6
FTIFTA & for;

g i iR, 97 oS, Aoeadht &=, -397 ASAT ST AT STATe F &= |
T JIF FT UH-UF [T, 37

AR | HATT 1T FA a1 22T/ aerw/aaa e, aaiawo, a9 &Y S@arg
Tfade HAT - qaeT gt

LT SR AT, T AUTeT 21, T | AATEF ST TG Al AGATTOIT HT T
e sgyfe afata Aeferiea st #1 arem w0l seiq—

()

(@)

()
(=)

AT & X0 qAT FrsHar0 ITART % &0 qyi=g ffadi T FRars et
FEFAL F A0 § FAT GEHT FT GATG AT,

AEAAt F THFd Toud o giemcarer U F fara 1w et AmEe i
LI ER AR RIS AT

rfereRTor g1 =4 At F fharease it R F#Ar;

7w 4 % 37 fFaw (2) § gt yfasfea Gramsarat & o o gt a1 @9 asx
& TITEHAT | ITeq [ALTd TEATAl o TG H heald GLHIL HI qATg AT,

TAAL ATHAAT F AT AT Fged il AGHHAT Fl AR 6 ST A Fowriver
FAT;

srfergf=ra o st 3 forw shmmame s i Rrereer F3,;

AT TIAT AT HHATITE SESHAT F THHd Tae il SR FT (A @A HLT,
Arag AT & HetAd qET 9T qersEr SATHFTon & gHeag F dae § golTg <A1 Y
TReft o= ATHST U T | 1 GFT AT T TR il (Aiate HedATl
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(4)  afafy % F-awwrd) a2t F FEAGTA ST a9 T FTAF FT Al T

(5)  afafa Jei® =g 9T § FF q FH TS F1¢ 955 H|

7. ST @RI SR 69 TST &F TATE1 il AR SR F1AT $T TATGSH.—(1) T5T GERT AT 99

TS ST YT FT TFag [&F9mT =9 [Fawi & wared & ada & v a9 i safer & Fav sfaga G
ST 3 ATHSTT Tl R % forw v w@fereq aearast a7 war, s Awatated #1 3y gem—

(%)

@)
)

(
(

(4)

()

fderrht wrfRa @ fRfSrea A==t grer anfdq i st #earaw g fafemrs sy 1
,

THE TATT & T d AT o7 RfSres amtza & o s 9 o s am=eriea gfa o=,
T Rerfas-wawa & faae,

ad: T sttt qur FrereerRT #7 @,

ST TAT THF TATF &7 & Ha s waa-faferee GrarewarT i =T,

AR ST I T &3 o Wi A=atad o ST arer wa-fateree Ghamsart i 94T, i
fafaat & yade & 49,

STTErhoT, HTereq earasT & SETY U2, SMESHAT &l Are=rd & S & o TasF 9 a1 89
TISTET T9TE T FRRTTer 4|

TS ALHTT AT TF ST & T Hatad 3T TATT s =pat ¥ 9req st afe a3 g, W
o= 3 & T9ATq W0 ZIRT a0 AT [T it arg | &1 |7 A1 (oF o 918 6l
e 3 Sfqw T § SR A At F

(F)  FEET AEHN AR ARGEAT F A8 J, diereq gearas, s s7-Faw (1) § 797
@ﬁﬁ@wé’rﬁg}, TN AATT FA | TG ToT TLHE AT 5 TSI TATHAT % a1 qHeaT
FGAT|

(@)  wfered TEaTaSt & SHTY U, S SR AHiG sEfH Fr sfergfua R S F form
FeR T TLRTT AT THRTIS FMT

(M) FET G HaE ST AT SARAl & STd e, T[S Fle 2i, T2 A= F3d & 7997
Hﬁﬁmwﬁﬂéﬁwﬁﬂﬁaﬁﬁﬁ%ﬁmﬁﬁﬁ?ﬁwﬁmﬁwﬁ%%wﬁgﬁﬁﬁ
TSI § STerg=rd He|

(F)  FET AT AGRHAT T FATET AT % (10 Ueh THIAT 98 T HT GolT HT|

(@) FHET IR, TS HERTT S T ST S TTHT At srferwriear & & swavyfaay & fowy
H, F9ft HEteT gaar sraerre F

[T, /. S(-22012/78/2003-HUH(Te]) TTE. V]
T, T, ZLATHT, SSATE ‘S

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 26th September, 2017
G.S.R. 1203(E).—Whereas the wetlands, vital parts of the hydrological cycle, are highly productive

ecosystems which support rich biodiversity and provide a wide range of ecosystem services such as water storage, water
purification, flood mitigation, erosion control, aquifer recharge, microclimate regulation, aesthetic enhancement of
landscapes while simultaneously supporting many significant recreational, social and cultural activities, being part of
our rich cultural heritage;

And whereas many wetlands are threatened by reclamation and degradation through drainage and landfill,

pollution (discharge of domestic and industrial effluents, disposal of solid wastes), hydrological alteration (water
withdrawal and changes in inflow and outflow), over-exploitation of their natural resources resulting in loss of
biodiversity and disruption in ecosystem services provided by wetlands;
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And whereas clause (g) of article 51A of the Constitution stipulates that it shall be the duty of every citizen of
India to protect and improve the natural environment including forests, lakes, rivers and wildlife and to have
compassion for living creatures;

And whereas the Environment (Protection) Act, 1986 is a comprehensive legislation to provide protection and
improvement of the environment, including inter-alia, wetlands, and for matters connected therewith;

And whereas the National Environment Policy, 2006 recognises the ecosystem services provided by wetlands
and emphasizes the need to set up a regulatory mechanism for all wetlands so as to maintain their ecological character,
and ultimately support their integrated management;

And whereas India is a signatory to the Ramsar Convention on Wetlands and is committed to conservation and
wise use of all wetlands within its territory;

And whereas the Central Government has published the Wetlands (Conservation and Management) Rules,
2010, vide number G.S.R. 951(E), dated the 4" December, 2010;

And whereas conservation and wise use of wetlands can provide substantial direct and indirect economic
benefits to state and national economy, and thereby the Central Government stands committed to mainstreaming full
range of wetland biodiversity and ecosystem services in development planning and decision making for various sectors;

And whereas the State Governments and Union Territory Administrations need to take into account wetland
ecosystem services and biodiversity values likewise within their developmental programming and economic well-being,
also taking into cognizance that land and water, two major ecological constituents of wetland ecosystems, are enlisted as
State subjects as per the Constitution;

And whereas the Central Government considered it necessary to supersede the Wetlands (Conservation and
Management) Rules, 2010 for effective conservation and management of wetlands in the country;

And whereas the Central Government had, in exercise of the powers conferred by section 25, read with sub-
section (1) and clause (v) of sub-section (2) and sub-section (3) of section 3 of the Environment (Protection) Act, 1986,
published the draft Wetlands (Conservation and Management) Rules, 2016, vide number G.S.R. 385 (E) dated 31"
March, 2016 for information of the public likely to be affected thereby; and notice was given that the said draft rules
would be taken into consideration by the Central Government after expiry of a period of sixty days from the date on
which copies of the Gazette notification is made available to the public;

And whereas the Central Government has received the suggestions and objections from the State
Governments, Union Territories and its organisations, individuals and civil society organisations on the draft Wetlands
(Conservation and Management) Rules, 2016;

And whereas the suggestions and objections received in response to the above mentioned draft rules have been
duly considered by the Central Government in consultation with State Governments and Union Territory
Administrations.

Now, therefore, in exercise of the powers conferred by section 25, read with sub-section (1) and clause (v) of
sub-section (2) and sub-section (3) of section 3 and section 23 of the Environment (Protection) Act, 1986 and in
supersession of the Wetlands (Conservation and Management) Rules, 2010, except as respects things done or omitted to
be done before such supersession, the Central Government hereby makes the following rules for conservation and
management of wetlands, namely:—

1. Short title and commencement.—
(1) These rules may be called the Wetlands (Conservation and Management) Rules, 2017.
(2) These shall come into force from the date of their publication in the Official Gazette.
2.  Definitions.—
(1) In these rules, unless the context otherwise requires,-
(a) "Act" means the Environment (Protection) Act, 1986;

(b) "Authority" means the State Wetlands Authority or Union Territory Wetlands Authority, as the case may
be;
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(c) "Committee" means the National Wetlands Committee referred to in rule 6;

(d) “ecological character” means the sum of ecosystem components, processes and services that characterise
the wetlands;

(e) “integrated management plan” means a document which describes strategies and actions for achieving
wise use of the wetland and the plan shall include objectives of site management; management actions
required to achieve the objectives; factors that affect, or may affect, the various site features; monitoring
requirements for detecting changes in ecological character and for measuring the effectiveness of
management; and resources for management implementation;

(f) "Ramsar Convention" means the Convention on Wetlands signed at Ramsar, Iran in 1971;

(g) “wetland" means an area of marsh, fen, peatland or water; whether natural or artificial, permanent or
temporary, with water that is static or flowing, fresh, brackish or salt, including areas of marine water the
depth of which at low tide does not exceed six meters, but does not include river channels, paddy fields,
human-made water bodies/tanks specifically constructed for drinking water purposes and structures
specifically constructed for aquaculture, salt production, recreation and irrigation purposes;

(h) “wetlands complexes" means two or more ecologically and hydrologically contiguous wetlands and may
include their connecting channels/ducts;

(i) “wise use of wetlands” means maintenance of their ecological character, achieved through implementation
of ecosystem approach within the context of sustainable development;

() “zone of influence” means that part of the catchment area of the wetland or wetland complex,
developmental activities in which induce adverse changes in ecosystem structure, and ecosystem services.

(2) The words and expressions used in these rules and not defined, but defined in the Act, shall have the

meanings assigned to them in the Act.

3. Applicability of rules.—These rules shall apply to the following wetlands or wetlands complexes, namely:—

(a) wetlands categorised as 'wetlands of international importance' under the Ramsar Convention;

(b) wetlands as notified by the Central Government, State Government and Union Territory Administration:

Provided that these rules shall not apply to the wetlands falling in areas covered under the Indian Forest

Act, 1927, the Wild Life (Protection) Act, 1972, the Forest (Conservation) Act, 1980, the State Forest Acts, and the
Coastal Regulation Zone Notification, 2011 as amended from time to time.

4. Restrictions of activities in wetlands.—(1) The wetlands shall be conserved and managed in accordance with the
principle of 'wise use' as determined by the Wetlands Authority.

(@)

The following activities shall be prohibited within the wetlands, namely,-

(i) conversion for non-wetland uses including encroachment of any kind;

(i) setting up of any industry and expansion of existing industries;

(iii) manufacture or handling or storage or disposal of construction and demolition waste covered under

the Construction and Demolition Waste Management Rules, 2016; hazardous substances covered
under the Manufacture, Storage and Import of Hazardous Chemical Rules, 1989 or the Rules for
Manufacture, Use, Import, Export and Storage of Hazardous Micro-organisms Genetically engineered
organisms or cells, 1989 or the Hazardous Wastes (Management, Handling and Transboundary
Movement) Rules, 2008; electronic waste covered under the E-Waste (Management) Rules, 2016;

(iv) solid waste dumping;

(v) discharge of untreated wastes and effluents from industries, cities, towns, villages and other human
settlements;

(vi) any construction of a permanent nature except for boat jetties within fifty metres from the mean high

flood level observed in the past ten years calculated from the date of commencement of these rules;
and,

(vii) poaching.
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Provided that the Central Government may consider proposals from the State Government or Union

Territory Administration for omitting any of the activities on the recommendation of the Authority.

5. Wetlands Authorities.—(1) The Central Government hereby constitutes the State Wetlands Authority in each
State with the following members, namely:—

®

(ii)
(iii)
@iv)

)
(vi)

(vii)
(viii)

(ix)

x)
(xi)

(xii)
(xiii)
(xiv)

(xv)

(xvi)

(xvii)

(xviii)

2

@
(i)
(iii)
@iv)
)
(vi)
(vii)
(viii)
(ix)
(x)
(xi)
(xii)

Minister In-charge of the Department of Environment/Forests of the State Government or Minister In-
charge of the Department handling wetlands - Chairperson;

Chief Secretary of the State or Additional Chief Secretary equivalent - Vice Chairperson;
Secretary in-charge of the Department of Environment - Member ex-officio;

Secretary in-charge of the Department of Forests - Member ex-officio;

Secretary in-charge of the Department of Urban Development - Member ex-officio;
Secretary in-charge of the Department of Rural Development - Member ex-officio;
Secretary in-charge of the Department of Water Resources - Member ex-officio;
Secretary in-charge of the Department of Fisheries - Member ex-officio;

Secretary in-charge of the Department of Irrigation and Flood Control - Member ex-officio;
Secretary in-charge of the Department of Tourism - Member ex-officio;

Secretary in-charge of the Department of Revenue - Member ex-officio;

Director, State Remote Sensing Centre - Member ex-officio;

Chief Wildlife Warden - Member ex-officio;

Member Secretary, State Biodiversity Board - Member ex-officio;

Member Secretary, State Pollution Control Board - Member ex-officio;

Additional Principal Chief Conservator of Forests of the Regional Office of Ministry of Environment,
Forest and Climate Change - Member ex-officio;

One expert each in the fields of wetland ecology, hydrology, fisheries, landscape planning and socio-
economics to be nominated by the State Government; and

Additional Secretary/Joint Secretary/Director in the Department of Environment/Forests or
Department handling wetlands - Member Secretary.

The Central Government hereby constitutes the Union Territory Wetlands Authority for each Union
Territory with the following members, namely:—

Administrator or Chief Secretary of the Union Territory - Chairperson;

Secretary in-charge of the Department of Environment - Vice Chairperson;
Secretary in-charge of the Department of Forests - Member ex-officio;

Secretary in-charge of the Department of Urban Development - Member ex-officio;
Secretary in-charge of the Department of Rural Development - Member ex-officio;
Secretary in-charge of the Department of Water Resources - Member ex-officio;
Secretary in-charge of the Department of Fisheries - Member ex-officio;

Secretary in-charge of the Department of Irrigation and Flood Control - Member ex-officio;
Secretary in-charge of the Department of Tourism - Member ex-officio;

Secretary in-charge of the Departments of Revenue - Member ex-officio;

Director, Remote Sensing Centre - Member ex-officio;

Member Secretary, Union Territory Pollution Control Committee - Member ex-officio;
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(xiii))  Member Secretary, Biodiversity Board of the UT - Member ex-officio;

(xiv)  Chief Wildlife Warden - Member ex-officio;

(xv)  Additional Principal Chief Conservator of Forests of the Regional Office of Ministry of Environment,
Forest and Climate Change- Member ex-officio;

(xvi)  One expert each in the fields of wetland ecology, hydrology, fisheries, landscape planning and socio-
economics to be nominated by the Union Territory Administration; and

(xvii) Additional Secretary/Joint Secretary/Director in the Department of Environment/Forests or
Department handling wetlands - Member Secretary.

3) The State Wetlands Authority or Union Territory Wetlands Authority may co-opt other members, not
exceeding three in number, if required.

“) The State Wetlands Authority or Union Territory Wetlands Authority shall exercise the following
powers and perform the following functions, namely:-

(a) prepare a list of all wetlands of the State or Union Territory within three months from the date of
publication of these rules;

(b) prepare a list of wetlands to be notified, within six months from the date of publication of these rules;
taking into cognizance any existing list of wetlands prepared/notified under other relevant State Acts;

(c) recommend identified wetlands, based on their Brief Documents, for regulation under these rules;

(d prepare a comprehensive digital inventory of all wetlands within a period of one year from the date of
publication of these rules and upload the same on a dedicated web portal to be developed by the
Central Government for the said purpose; the inventory to be updated every ten years;

(e) develop a comprehensive list of activities to be regulated and permitted within the notified wetlands
and their zone of influence;

) recommend additions, if any, to the list of prohibited activities for specific wetlands;

(2 define strategies for conservation and wise use of wetlands within their jurisdiction; wise use being a
principle for managing these ecosystems which incorporates sustainable uses (such as capture
fisheries at subsistence level or harvest of aquatic plants) as being compatible with conservation, if
ecosystem functions (such as water storage, groundwater recharge, flood buffering) and values (such
as recreation and cultural) are maintained or enhanced;

(h) review integrated management plan for each of the notified wetlands (including trans-boundary
wetlands in coordination with Central Government), and within these plans consider continuation and
support to traditional uses of wetlands which are harmonized with ecological character;

(6))] in cases wherein lands within boundary of notified wetlands or wetlands complex have private
tenancy rights, recommend mechanisms for maintenance of ecological character through promotional
activities;

g) identify mechanisms for convergence of implementation of the management plan with the existing
State/Union Territory level development plans and programmes;

k) ensure enforcement of these rules and other relevant Acts, rules and regulations and on half-yearly
basis (June and December of each calendar year) inform the concerned State Government or Union
Territory Administration or Central Government on the status of such notified wetlands through a
reporting mechanism;

)] coordinate implementation of integrated management plans based on wise use principle through
various line departments and other concerned agencies;

(m)  function as nodal authority for all wetland specific authorities within the State or Union Territory
Administration;

(n) issue necessary directions for conservation and sustainable management of wetlands to the respective

implementing agencies;
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(0) undertake measures for enhancing awareness within stakeholders and local communities on values
and functions of wetlands; and
(p) Advise on any other matter suo-motu, or as referred by the State Government/Union Territory
Administration.
) The concerned Department of the State Government or Union Territory shall provide all necessary
support and act as nodal Department and Secretariat to the Authority.
(6) The Authority shall, within ninety days of publication of these rules, shall constitute,—
(a) a technical committee to review brief documents, management plans and advise on any
technical matter referred by the Wetland Authority; and
(b) a grievance committee consisting of four members to provide a mechanism for hearing and
forwarding the grievances raised by public to the Authority;
(7) The Committees referred to in sub-rule (6) shall meet at least once in every quarter to perform their
functions.
(8)  The Authority shall meet at least thrice in a year.
(9) The term of non-official members of the Authority nominated by State Government or Union
Territory Administration, shall be for a period not exceeding three years.
6. Constitution of National Wetlands Committee.—(1) The Central Government, hereby constitutes the National

Wetlands Committee with the following members, namely:—

®
(i)

(iii)

(iv)

)
(vi)

(vii)

(viii)

(ix)
(x)
(xi)
(xii)
(xiii)
(xiv)
(xv)
(xvi)

(xvii)

(xviii)

Secretary, Ministry of Environment, Forest and Climate Change, Government of India - Chairperson;

Special Secretary or Additional Secretary dealing with wetlands, Ministry of Environment, Forest and
Climate Change, Government of India-Vice Chairperson;

Additional Director General, Wildlife, Ministry of Environment, Forest and Climate Change,
Government of India - Member ex-officio;

Adviser or Joint Secretary dealing with wetlands, Ministry of Environment, Forest and Climate
Change - Member ex-officio;

Joint Secretary, Ministry of Tourism, Government of India- Member ex-officio;

Joint Secretary , Ministry of Water Resources, River Development and Ganga Rejuvenation,
Government of India- Member ex-officio;

Joint Secretary, Ministry of Agriculture and Farmers Welfare, Government of India- Member ex-
officio;

Joint Secretary, Ministry of Social Justice and Empowerment, Government of India- Member ex-
officio;

Joint Secretary, Ministry of Urban Development, Government of India- Member ex-officio;

Joint Secretary, Ministry of Rural Development, Government of India- Member ex-officio;

The Chairman, Central Pollution Control Board - Member ex-officio;

Director, Zoological Survey of India or Scientist F- Member ex-officio;

Director, Botanical Survey of India or Scientist F- Member ex-officio;

Director, Space Application Centre, Ahmedabad or Scientist F- Member ex-officio;

Member, Central Water Commission - Member ex-officio;

Adpviser, Niti Aayog - Member ex-officio;

Three representatives of State Government or Union Territory Administration on a rotational basis for
a tenure of two years each;

One expert each in the fields of wetland ecology, hydrology, fisheries, landscape planning & socio-
economics; and
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(xix) Director/Additional Director/Joint Director dealing with wetlands, Ministry of Environment, Forest
and Climate Change - Member Secretary.

2) The National Wetlands Committee may co-opt other members, not exceeding three in number, if
required.
3) The National Wetlands Committee shall perform the following functions, namely:-

(a) advise the Central Government on appropriate policies and action programmes for conservation and
wise use of wetlands;

(b) evolve norms and guidelines for integrated management of wetlands based on wise use principle;
(¢) monitor implementation of these rules by the Authority;

(d) advise the Central Government on proposals received from State Governments or Union Territory
Administrations for omission of the prohibited activities as referred in sub-rule (2) of rule 4;

(e) recommend designation of wetlands of international importance under Ramsar Convention;
(f) recommend trans-boundary wetlands for notification;
(g) review progress of integrated management of Ramsar sites and transboundary wetlands;
(h) advise on collaboration with international agencies on issues related to wetlands; and
(i) advise on any other matter suo-moto, or as referred by the Central Government.

@ The tenure of non-official members of the Committee shall not exceed three years.

5 The Committee shall meet at least once in every six months.

Delegation of powers and functions to the State Governments and Union Territory Administrations.—
(1) The concerned Department of the State Government or Union Territory Administration shall, within a period
of one year from the date of publication of these rules, prepare a Brief Document for each of the wetland identified
for notification, providing:—

(@)

3

“

(a) demarcation of wetland boundary supported by accurate digital maps with coordinates and validated by
ground truthing;

(b) demarcation of its zone of influence and land use and land cover thereof indicated in a digital map;
(c) ecological character description;

(d) account of pre-existing rights and privileges;

(e) list of site-specific activities to be permitted within the wetland and its zone of influence;

(f) list of site specific activities to be regulated within the wetland and its zone of influence; and

(g) modalities for enforcement of regulation;

Based on the Brief Document, the Authority shall make recommendations to the State Government or Union
Territory Administration for notifying the wetlands.

The State Government or Union Territory Administration shall, after considering the objections, if any, from
the concerned and affected persons, notify the wetlands in the Official Gazette, within a period not exceeding
240 days from the date of recommendation by the Authority.

(a) In case of trans-boundary wetlands, the Central Government shall coordinate with concerned State
Governments and Union Territory Administrations to prepare the Brief Document containing information as
listed in sub-rule (1).

(b) Based on the Brief Document, the National Wetlands Committee shall make recommendations to the
Central Government for notification of the wetland.

(c) The Central Government shall, after considering the objections, if any, from the concerned and affected
persons, notify the wetlands in the Official Gazette, within a period not exceeding 240 days from the date of
recommendation by the Committee.

21



14

o7

THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i)]

(5) (a) The Central Government shall create a dedicated web portal for information relating to wetlands.

(b) The Central Government, State Government and Union Territory Administration shall upload all relevant
information and documents pertaining to wetlands in their jurisdiction.

[F. No. J-22012/78/2003-CS (W) Pt. V]
Dr. A. DURAISAMY, Scientist 'G'

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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F. No. W-4/4/2022-WTL
Government of India
Ministry of Environment, Forest & Climate Change
(Wetlands Division)
Indira Paryavaran Bhawan
Jor Bagh Road, New Delhi -110003

| Dated 8" March, 2022
OFFICE MEMORANDUM

Subject: Protection of Wetlands as per Rule 4 of the Wetlands (Conservation
and Management) Rules, 2017

The Hon'ble Supreme Court vide Order dated 4" October, 2017in W.P.'(C) No.
230 of 2001 has inter-alia, directed that, “We make it clear and reiterate that in terms
of our order dated gt February. 2017, 2,01 503 wetlands that have peen mapped by
the Union of india shouid continué o remain protected o7 the same principles as were
formulated in Rule 4 of the Wetlands (Conservation and Management) Rules, 2010".

2. The same has been communicated by this Ministry to all the States and UTs in
November, 2017. Hon'ble NGT has also rgiterated the same in various recent cases.

2 In view of above, itis once again clarified/reiterated that the 2,01,503 wetlands
(>2.25 ha) as per the National Wetland Inventory and Assessment (NWIA), 2011
should be protected as per Rule 4 of the Wetlands (Conservation and Management)
Rules, 2017. This protection is irrespective of the applicability of/notification as per the
said Rules.

%':)\fwr:\.,g,}'t'\,-
(Dr. M. Ramesh)
Scientist ‘E’
Tel.: 011-20819249
Email: ramesh.motioaili@nic.in
To
The Member Secretaries of State and UT Wetlands Authorities
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REGIOMAL OFFICE

M.P. POLLUTION CONTROL BOARD
Plot No. :455.456..Vijaynagar, Jabalpur ( M.P. )

LIQUID SAMPLE ANALYSIS REPORT

i= Talab Water

gfﬂplc from .- Dal Sugnr Talab Sconi (M.P.)
52\111])]0 details T G S T

Dt.

~ Tax & Ph. 4042780 |
Annexure-5

l
|
|

"INDICATION :

[, Standard prescribed by

PARAMETER DOES NOT CONFIRM TO :-
M.P.P.C.B.in M.P.Gazette notification, dated 25/03/1988

2. 1S: 10500-1991 ( Specification for Drinking Water )
3. Standard prescribed in Bio-Medical Waste ( Management & IHandling ) Rules 1988

“GENERAL MARKS :- BDL = Below Detectable Limit

NOTE :- No statutory liability accepted for samp[és

nofcnllccti‘tjli& M.P.P.C.B.

G

/
[ ab ]I‘LL‘!l.i"g\

Date of Collection :- 29/11/2023 TREE T n
Date of Receipt - 29/11/2023 janalysls o P e DAY |
Date of Analysis = 29/11/2023 1\ ; b , S -
Avalysedby = Mahesh Puraiya (JS ) Sample collected by - Mahesh Puraiya (IS )
N Py e ters Unit Result Resull Result | RL‘»QII
I [l 1 e 5 )
A —PHYSICAL PA RAMETERS } S e ]
Il Temperatwre 'fe! e \ St -
2. | Tubidity N.T.U 3 \ J R EeEhs
3, Colour - colourless S g L
4, Odour c — e 2 il
5. | Specific Conductivity pmho/cm B, \ Pl s
B - C:l_ll_l\llCAI PARAMETERS \_______ R
£ 6 | P i - 7.3 SR G Y e
= 7. Total Alkalinity mg /1 68.0
8. Total Ilardness (as CaCOs ) mg /] 146.0 e
9. | Calcium Hardness (as CaCOs) mg /1 104.0 A |
10. Maonesium Hardness (as CaCO3 ) me /1 42.0 P et
(. '1._| Chloride me /1 32.0 ey
A ‘3 Total Selidsee = mg /1 378.0 e L ‘
1 _ | Dissolved Solids meg /1 320.0 ;e
|7 .| Suspended Solids. mg /1 58.0 3
L 7] Ammonical Nitrogen (as N ) mg /1 0.46
16. | Nitrite Nitrogen (as NO» ) mg /1 0.28
L 7. Nitrate Nitrogen ( NHz ) me /1 U
L '8 | Total Kjeldahl Nitrogen ( as N) mg /] \
| = 2. [Fluoride_ mg /1 \
R .| Dissolved Oxygen mg /1 5.8
~2 __B.O.D.(3days.27°C) mg /| 4.4
i 2| COD. mg /| 30.0
| 2 | Oil & Grease meg /| —
4. | Phosphate (as P ) mg /] BDL
25. | Sulphate (as SO4) mg /1 10.0
C - BIOLOGICAL PARAMETERS
33. | Total Coliform : MPN/100ml |\
~ 34. | Feacal Coliform MPN/100ml \
D_- ANY OTHER TEST B} “m\ ,,,,,, =
~35. | Calcium (as Ca)
36, | Magneshium (as Mo) \\
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M.P. POLLUTION CONTROIL. BOARD
Plot No. :455,456..Vijaynagar, Jabalpur ( M.P. )
_ LIQUID SAMPLE ANALYSIS REPORT

Sj@_p_l}. from - Nala water Sconi (M.P.) PR e i R
Samplg, (ILlnIII\ i N.lld \leu near rain btlsud O AP T AR 10 1 e i 3
Date of Collection :- 29 /11/2023 /\n nlyw, No. 97/1 ]23 J' j,.]] No. Dt
Date of Receipt - 29/11/2023 NN EEIEREREE TSR - e -
Date of Analysis  :- 29/11/2023 Sample collected by :- Mahesh I’urzliya,( JS)
Analysed by - Mahesh Puraiya (1S) RIS [ g
' 2esult Result I Result
Sr.No | Parameters Unil :{c:,ull Lcs \ ITI A%
A =PHYSICAL PARAMETERS 5 ERPNTR A ) il BT
1. | Temperature C | \ \_
2 Turbidity 2 Ml A CBang, Al \ = A
S S | (20 [ QU1 AR S i S = ‘ﬁj,,,\v, :
4. | Odour c \ gy oo o 8
5. | Specific Conductivily umho/cm \ W R L)
B - CHEMICAL PARAMETERS ] St
6. [pl ‘ 5 7.29 W
SR lola_l_/,\lkdlmj mg /| \ \
8. | Total Hardness ( as CaCOx ) me /1 \ K RosmglE
LB Calcium Hardness ( as CaCQ7 ) me /| \ \ =
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—_— MADHYA PRADESH POLLUTION CONTROL BOARD Annexure-6
T
‘Q:"fh- Scheme No. 05 Plot No. 455/456, Vijay Nagar, Jabalpur
> Phone (0761)-4042780, E-mail: romppehjbp@rediffmail.com
,Tn,[mu[) L
No. 222 | /ROPCB/2023 I-llm{mh Date: ) 11/” /2023
T

0,
\/’l‘é()hief Municipal Officer
Nagar Palika Sconi
Dist.- Seoni

Sub-Imposing Environmental Compensation for period 0 1/01/2022 to 31/10/2023 due to violation
of directions of the Hon'ble NGT and the provision of Solid Waste Management Rules 2016
U/s 5 of Environment (Protection) Act 1986 Notice Thercof.

Ref- 1- NGT orders dated 25/02/2020, 28/02/2020 & 14/12/2020 in OA No. 606/2018 “Compliance
of Municipal Solid Waste Management Rules 20167
2-Head office order No. 198/Legal/PCB/2023 Bhopal dated 11/08/2023
3-Hon’ble NGT Case No. 154/2023 order dated 20/10/2023

WHEREAS, MP Pollution Control Board (MPPCB) is a statutory body constituted under
section 4 of the Water (Prevention & Control of Pollution) Act, 1974 and has been entrusted with the
responsibilities of enforcement of the Environment Laws prevailing in the state

WHEREAS the M.P. Pollution Control Board Bhopal has authorized to Regional Officer,
MPPCB vide Office Order No. 198 Dated 11/08/2023 for imposing Environmental Compensation

WHEREAS, you are the Nagar Palika parishad and it is the mandatory duty of Urban Local
Bodies/Cantonment Board to comply with the Solid Waste Management Rules 2016 as well
management & treatment of sewage of the town & to protect the natural water bodies from pollution as
per provision of Water (Prevention & Control of Pollution) Act 1974

WHEREAS you are discharging untreated sewage from town into Wainganga River which is
violation of section 24 of Water (Prevention & Control of Pollution) Act 1974.

WHEREAS you have not obtained authorization as per the provision of Solid waste
Management Rules 2016 from the MPPCB.

WHEREAS during inspection dated 23.112023, it was found that one drain has been
temporarily diverted into the Dal Sagar Lake since July 2023, as Diversion work of drains 1s 1n

progress.
WHEREAS in OA No. 606/2018 “*Compliance of Municipal Solid Waste Management Rules

2016” and other environment issucs Hon'ble National Green Tribunal Principal Bench New Delhi
has directed on 17/01/2020 & 25/02/2020 that -




MADHYA PRADESH Z(Q,I,UTION CONTROL BOARD

-
—
——
/:-1 Scheme No. 05 Plot No, 455/456, Vijay Nagar, Jabalpur
4 Phone (0761)-4042780, E-mail: romppebjbp@rediffmail.com

After 3103 2020 fatlure to comply with Rules 22 of SWM Rules from serial No. 1 to 10 every
local body shall be liable to pay compensatton at the rate of Rs. 10 Lakh per month per local
body for population at behveen 5 lakl and 10 Lakh and Rs. | Lakh Per month per other local
body from 01 04 2020 till compliance.

- Continued failure of every local body on the subject of commencing the work of legacy waslte
sites remediation from 01042020 till compliance will result in iability to pay compensation dal
the rate of Rs. 10 Lakh per month local body for population of above 10 Lakha and | Lakh per

—
1

b

month per other local body.

3= Commencement of settling up to STPs by 3103 2020- compensation m payable for farlure to
do so at the rate of Rs. 5 Lakh per month per STP by concerned local bodies State (in terms of
orders dated 28082019 in OA No. 593 2017 and 06122019 in O.A. No. 673 2018) w.e.f
01/04:2021

4- Commencement of settling up 1o STPs by 31/03:2021- compensation in payable for Jailure to
do so at the rate of Rs. 10 Lakh per month per STP by concerned local bodies/State (in terms of
orders dated 28082019 in OA No. 5932017 and 06122019 n O.A. No. 673 2018) w.e.f
01:04:2021

5. Interims measures for phyloremediation hioremediation ete. in respect of 100% sewage 10
reduce the pollution load on reciprent waier bodies shall be undertaken by 31/03/2020.
Compensation in payable for failure to do so at the rate of Rs. 3 Lakh per month per drain by
concerned local bodies/'State (in terms of orders dated 28082019 in OA No. 593/2017 and
06/12:2019 in O.A. No. 673/2018) w.e.f. 01/04:2020)

WHEREAS State PCB has been directed by NGT vide order dated 28/02/2020 to assess and
recover the amount of compensation liable to be paid by the Urban Local Bodies on the basis of above

criteria.
WHEREAS NGT vide its order dated 14/12/2020 has extended the time line for levy of

compensation from 01/04/2020 to 01/07/2020
And where as Hon’ble NGT vide its order dated 10/01/2020 has directed in Para 36 (a) that “if the

local bodies are unable to bear financial burden, the liabiliry will be of the State Government with
liberty o take remedial action against the erring local bodies™
WHEREAS there is no change in ground reality as observed during inspection done by our

officer’s time to time in past.

WHEREAS as per report of the site inspection dated 23/11/2023 carried by the MPPCB you have
not complied with the tasks and timelines given by Hon’ble NGT therefore you are liable to pay
environmental compensation for the period of 01/01/2022 to 31/10/2023 for two drains meeting into
River Wainganga and for the period of 01/07/2023 to 31/10/2023 for the one drain meeting into Dal
Sagar Lake respectively Details of the EC imposed by Board are as follow: -
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MADHY A PRADESH Z(Jl,l,l"l'l()N CONTROL BOARD
/2 Scheme No. 05 Plot No. 455456, Vijay Nagar, Jabalpur
Phone (0761)-4042780, I'-mul: romppebibp @ rediffmml.com

({E

N
[

~ Non-Compliance

ULB Distnct Rules 22 of SWNM Rules Biroremediation of Drauns Commencement of Total
Name il — 2016 | STP installation Rs
S Noof | Compensation No of Dram Compensation | No | Compensation In
non- (Rs In Lakh) i Rs of (Rs In Lakh) lakh
comphance R ] | B STPs
Seom  Scom 2410 NA ' 02 , NA 1 02 | 440 7480
)Mot Nala !
meeting into
Wainganga River
2)Mudra Nala
meeting into |
. Wainganga River | B } I o
Seomt  Scom 2410 NA | 01 Drain | NA o1 40
|

meeting into Dal | ,
| Sagar Lake '
(from July 2023) |

You are hereby given an opportunity of 15 days to submit your reply/objection (1f any)

pertaining to above stated on non-compliance and deposition of the levied environmental
compensation amount for the period of 01/01/2022 to 31/10/2023 and 01/07/2023 to 31/10/2023

respectively.
In case, if no reply is received within 15 days from the date of issue of this notice, above
proposed environmental compensation shall be confirmed and action is also liable to be initiated

against the responsible oftficers under section-17 of the Environmental (Protection) Act 1986
For and on behalf of MPPCB

umar Jain)
aioxal Officer
Jabalpur, Date: / /

Endt.No.:- /HOPCB/2023

Copy to:-
- Member Secretary, M P Pollution Control Board Bhopal for information

7- The District Collector, Seoni for information and necessary action
3- Direction (Environment) Legal Section, M.P Pollution Control Board Bhopal for information

(Alok Kumar Jain)
Regional Officer
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Annexure-7
Photographs of Dal Sagar Talab in compliance of order dated 20/10/2023
issued by Hon’ble National Green Tribunal in the matter of O.A No.
154/2023 (CZ)

Dal Sagar Talab, 3GQW +CJX, Sindhi Colony, Seoni,
Madhya Pradesh 480661, India
Latitude Longitude
22.088596666666664° 79.54703333333333°

Local 15:42:13 Altitude 615 m
GMT 10:12:13 Wednesday, 29.11.2023

Pic: Foot Over Bridge

B GPS Map Camera
hya Pradesh, India k

b, 3GQW+FJ7, Sindhi Colony, Seoni, Madhya Pradesh 480661, India

Dalsagar
Is®nd
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Pic: Local Nala Meeting into Dal Lake

3GQX+892, Sindhi Colony, Seoni, Madhya Pradesh
480661, India

Latitude Longitude
22.088341666666665° 79.54833°

Local 15:37:47 Altitude 615 m
GMT 10:07:47 Wednesday, 29.11.2023

3GQX+892, Sindhi Colony, Seoni, Madhya Pradesh
480661, India

Latitude Longitude
22.088344999999997° 79.54836166666668°

Local 15:36:18 Altitude 615 m
GMT 10:06:18 Wednesday, 29.11.2023




; & GPS Map Camera
dhya Pradesh, India
Dalsagar a , 3GQW-+FJ7, Sindhi Colony, Seani, Madhya Pradesh 480661, India

Isl'd

g Go gle

Pic: C.C. Base for Statue of Raja Dalath Shah
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